L e

-
CQ‘

NS

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A No.185/93, S Dt. of Order:13-7-93,

P.Vasanta Rao
«sshpplicant
Us,

1. The General Manager, E ;
S.C.Railuay, Secunderabad. ‘

2. 5§:§fﬁisianal Accounts Officer, ' L
Broad Guage, S.C.Railway, Secunderabad. ,

.« fAE8spondants

iR

Counsal for the Applicant : Shri Kalyan Rao Joshi

Counssl for tha Raspondents : Shri V.Bhimanna, SC for Rlys

CORAM:

THE HON'BLE JUSTICE SHRI V.NEELADRI RAD ¢ VICE=-CHAIRMAN
THE HON'BLE SHRI P.T.THIE@UENGADAN : MEMBER (A)

(Order of the Divn. Bench passed by Hon'ble
Shri P.T.Thiruvengadam, Member (R) ).

Applicant is working as Sr,Cashier in Secun- ‘J?
derabad Division, South Central Railyay. He has been ' .\f
suspended under order No.AAD}29/1/PUR/93 dt.12-2-93, e
The Original Application has béen filed sesking direction »

for getting aside the order of suspension,

2. Learned counsel for the applicant submits
that cherge sheet has since besen served on‘thg applicant'

withinthree months of the issuance of the suspension
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order and the enquiry procaadings have pnmmencad. The

charge sheset is related to deriliction of duty and the
oJrfmJ
following charges have been made +# the charge sheet :i-

(1) That Sri P.Vasanth Rao, ST,
Cashier/BG/SC, committed serious
misconduct in that uwhile working

as Sr.Cashier on 6-2-93, for dis-
bursament of ealariss and other
payments to the staff on Vikarabad-
Parli Section, he abandonsd care-
lessly the Cash Box containing
Government cash entrusted to him
for making payments to the staff
and disappeared at the Homs Signal
of Parli Station and dessrted the
Pay Special in which he was travel-
‘ling. He thus failed to maintain
sbsolute devotion to duty and acted
in a manner unbecoming of a Railuway
servant, contravening Rule 3(1)(ii)
and (iii) of ths Railuvay Services
conduct Rules, 1966 as detailed in
the statement of imputations,

(ii)ThaF sri P.Vasanth Rap, Sr.
Cashier/8G/SC, committed sericus
misconduct in that he as a Sr,
Cashier was sntrusted with making
payments to the staff on the
Vikarabad-Parli Section on 6-2-93,
He did not make payments to the staff
of Ghatnandur and Parli Stationas
though he was entrusted with the
connected pay sheets and sufficisnt
monsy for disbursement of these
payments, creating unrest and dis-
<:£§>///_ location in Ra;luay working and
thus failed to maintain devotion
to duty and acted in & mannsr upe
becoming of a Railway Servant can-
travening Rule 3(1) (ii) and (iii)
of ths Rly. Services Conduct Rules
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Copy to:-

'?{,-The GanaralrManager, Sduth Central Railvay, Sec-bad,

2. Sr. Diyisional Accounts officer, Broad Guage, South
_ Cantral Railuay, Secunderabad,

3. One copy to Sri. Kalyan Rao Joshi, advocate, 16-8-240/7,

. Malakpet, Hyd-3s, |

4. One copy to Sri. V.Bhimanna, SC for Rlys, JAT, Hyd.

5. One copy to Eibrary;'DAT, Hyd.

6« One spére copy. .

‘Rsm/-
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" as per rules, if it is filed.

1966 as detailed in the gtatement

of imputations.

(1ii) That Sri P.Vasanth Rao, Sr.
Cashier/BG/SC, committed serious
misconduct on 6-2-93, in-that -
Jhere he was entrusted with suffi-
cient money .and the connected -
paysheets for making paymants to
the staff on the Vikarabad-Parli R
section, has did not make payments
to the staff an Ghatnandur and
Parli statiods and misappropriated a
aum of Rs.1,32,055-15 with an in-

" tantion to gain pecuniary advan-
tage to himself and cause loss to
the Railway Administration. He )
thus sxhibited lack of Integrity /
and failed to maintaindevotion to '
duty and acted in a manmer un-
becoming of a Railway Servants
contravening Rule 3(1) (1),(ii)
and (iii) of the Railuay Services
Conduct Rules 1966, as datailed
in the statement of imputations.

3. It is submitted that the applicant vants to submit
representation to the compatent aﬁthority for revokation
of ghaxgas suspension. In view of the same we d& not
want to express any thing with regard to the contentions
praying for revockation of suspension, It is left to the

Administration to deal with the repressntation-ommerits and

4, ARs the applicant wants to avail the alternative

remedy, this O.A. is dismissed with no order as to cast
‘ sts.,
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(P, T.THIRUVENGADAM "

. Member (A) ) (Ulyggtﬁéﬁ "
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Copy to:- o ‘. 1

1. The Genaral Manager, South Central Railsay, Sec-bad,

2. Sr. Oivyisioral Accounts officer, Broad Guage, Sauth
Central Railway, Secunderabad,

3. One copy to Sri. Kalyan Rac Joshi, advocate, 16-8-240/7,

. Malakpet, Hyd-36,

"t

4, Dne copy to Sri. V.Bhimanna, SC for Rlys, FRT, Hyd.

5. 0One copy to Bibrary:'EAT; Hyd.

6. Gne spére copy.

Rsm/ =
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1966 as detailed in the statement

of imputations,

(iii) That Sri P.Vasanth Rao, Sr.
Cashier/8G/SC, committed seridus

misconduct on 6-2=93, in-that -
where he was entrusted with suffi-
cient money .and the connectad - 3
paysheets for making payments to
the ataff on the Vikarabad-Parli
section, he did not make payments
to the staff on Ghatnandur and
Parli stations and misappropriated a F
sum of Rse1,32,055-15 with an in- /
" tention to gain pecuniary advan-

tage to himself and cause loss to :
the Railway Administration., He '
thus exhibited lack of Integriﬁy
and failed to maintaindevotion to
duty and acted in a manner un-
becoming of a Railway Servants
contravening Ruls 3(1) (i), (ii)

' ' and (iii) of the Railuay Servicas

' Conduct Rules 1966, as detailed
in the statemsnt of imputations,

3. It is submitted that the applicant wants to submit

reprasentation to the competent aﬁthority for reveokation _
T of skaxgax suspension. In view of the same we dG not

want to express any thing Qith regard to the contentians

praying for revokation of suspsnsion. It is left to the

Administration to deal with the reprasantatio%'onmarits and

" as per rules, if it is filed.

4. Aag the applicant wants to avail the alternative

ramedy, this O.A, is dismissed with no order as to costs.
ﬁjf&_é}; yv

; - (P.T.THIRUVENGADAM) (V.NEELADRI RAQ)
. . .Mamber (A) Vice=Chairman

Dated: 13th July, 1993, QDV'/thHI7ﬁwk
avl/ Dictated in OpenCourt :
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